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CENTRAL ADPHINISTRATIUE TRIBUNAL J

PRINCIPAL BENCH

C.Po NO. 191/1996 [

n,a. NO. 510/199,6 j

Nau Delhi this the 27th day of August, WSS. (
■ii-

HOK'SLE Sm. UKSHM SUAfiiNATHW, fErR-a (3 ) j
HON'DLE 5HRI K. rDTHUKUI"»H, rEPlBER (ft)

j'

Smt. Sahiman U/O Maqdum,
Uorking as ChouKidar,
under Chiaf Psrmanent UayInspactor. N. Railway, PoUti^rcr
Tughlakabad.

( By Shri Anis Suhrauardy, Advocato )
1 '

-Versus- 5 ;

1. Shri V. K. Aggarual,
General Manager,
Northern Railuiay,
Baroda House, New Dolhi.

2. Shri 8. S. Aggarual,
Chief Administrative OFficcr, ^
Construction, Northern i,
Railway, Kashmere Gate, ;
Delhi-110006.

3. Shri P. R. Singh,
Deputy Chief Engineor ^Const,,
Northern Railuay, j,
State Entry Road, ^
Neu Delhi. I'

Shri Ooginder Singh, j
Chief Permanent Uay Inspector
(Construction), Northern
Railuay, Near Lahori Gats,
Neu Delhi, • •» Buspo:'.,
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( By Shri P. S. Mahendru, Aduocato a^jd
Respondent Nos. 3 and A in person )

ORDER (ORAL)

Hon*ble Mrs. Lakshmi Suaminathan, •

This is a contempt petition in which i

petitioner has alleged that thaio T-jS bean
non-compliance of the order o^ this Tribiina^

O.A. No. 510/1996 dated 1.5,1996. By thio
a;

-a direction has been giv/en that in caso ^uho p
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applicant makes a fresh represcntaticn to the

respondents for suitable alternatiuo placcncnt

or posting taking into acbount hot physical

difficulties on account of her physical

incapacity, such representations uili ba

considered. The respondents more also dircctcfi

to pass appropriate orders taking into acsoont

both the interest of the applicant as yall aa

the over-all interests of tha Railway

administration. Learned counsel for tha

respondents has drawn our attention to the

order dated 15,7.1996 passed by tho Chiof

Permanent Day Inspector (Construction),

respondent No, 4, This order has baon passed in

pursuance of the representation made by tho

applicant dated 6.7,1996, Tho respondontD

have also shown us the original recordo (filo

No. 220-E/1/CL/C). In the reprosontation datod

6,7,1996 made by the applicant in purguanco of

tho Tribunal's order dated 1,5. 1996, the

applicant has submitted as follows i-

"(i) Keeping in view my physical
incapacity (in that I hawo last
both legs below the kneo), this
is a physical handicap and
prevents mo from undertakino
long working,

(ii) I may bo posted at TKD undos
CPUI/C, uh ere the storas of tho
C.P.'J.I,(C) aro still lying and
for which one chowkidar Shri
Prabhu is still functioning. It
may also bo montionod that
storea/matorials of opon lino
C,P,U,I, aro also lying at tho
TKD Station,"

2, The respondents have submitted that the

posting of the applicant by order datad

15,7,1996 to work as Chowkidar in Stores near
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control Touor, TKD io tho poot uhich hod boor •
hold by^ shri Prabhu uho uas holding Iho (,.3- ;
at the TKO Station.

3. Having regards to the facts and cUc«i»t8n«»|
of the caeo, ua find that tho roapondonts h3«=
compiled uith the directions given in tho order ;
datod 1.5.1996 and have posted the applicont co j
uork in the poet uhioh uaa formerly held by
Shri Prabhu In tho same capacity. Kothing I
3urviV83 in this petition now.

4, In ths abovs circumstances, the ccntoiapt )
petition is disroissod and tho noticoa oro roby^
discharged. j

-X' ^

( K. Pluthukumar )
PlemborC a)

( Firs. Lakahtni Suaff'inafcl";-;
Rambor (3)


